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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

Original Application No.158/2025/EZ

SurendraTapasu & others Applicant
-Versus-

Union of India & Others Respondents

COUNTER AFFIDAVIT ON BEHALF FILED ON
BEHALF OF THE OPP. PARTY Nos. 02 & 07

I. Sr1 Ashok_Kumm; Bih‘irf’ aged about 39 years, S/o-
Dwijabar iBe:hera, presently working as Asst. Conservator of
Forest, Puri, At./P.O./Dist.- Puri, do hereby solemnly affirm
and state as follows:-

1. That, I am presently working as above. I have gone
through the Original Application and understood the contents
thereof. I am otherwise also well acquainted with the facts of
the present case and also being authorized to file counter
affidavit on behalf of Opp. Party No. 02 & 07.

2. That, the applicants have filed the aforesaid Original
Application with the following prayers;

i) Direct the Respondent 1 to take necessary legal

action against the Respondent no 5 and 6
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iii)

Vi)

including the Criminal Proceeding for willfully
violating the Provisions of Forest Conservation
Act 1980, Costal Regulation Zone Notification
2019 and Environmental Protection Act 1986.
Direct the Respondent No. 7 to take necessary
action against the erring officers and persons
concerned for felling the trees illegally and
without authority.

Restrain the MoEFCC from appraising the project
and grant of Environmental Clearance, forest
clearance and CRZ Clearance under Fresh Project
Category without violation.

Hold and declare that the construction activity
carried out by the Respondent No. 6 is illegal.
Direct the Respondent No 2, 3 and 6 to restore the
damages caused by tree felling and impose an
exemplary penalty against the violators.

Direct the Respondent No. 1 to declare
Sipasarubali area as Ecologically

Fragile/Sensitive ~ Area under Environment

Protection Act 1986.
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3. That, in response to Paragraph Nos. 01 & 02 of the Writ
Petition, being the matter of record, the same needs no
comments.

4, That, in reply to the averments made in Paragraph No.
03 of the Original Application, it is humbly submitted that the
total area of the project is 471.401 ha out of which 27.887 ha
are DLC forest land and rest 443.514 ha are non-forest land
(353.882 ha are Govt non-forest land and 89.632 ha are private
non-forest land). The legal status of the forest land is DLC
forest. The vegetation density of the DLC forest area is 0.2
having total number of 1291 nos of trees (Eco Class: 3). There
are 1291 nos of trees enumerated in the forest land for the said
forest diversion proposal. As per TOPO sheet the project area
represents an open mix jungle. The forest cover belongs to
open mix forest as the density reported 0.2 (as per Part II of
the FDP).

5. That, in response to Paragraph No. 04 of the Writ
Petition, being the matter of record, the same needs no
comments.

6. That, in reply to the averments made in Paragraph No.

'l . / .05 of the Original Application, it is humbly submitted that Puri
i
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being a coastal district and prone to coastal erosion, coastal
shelter belt plantation is being taken up in different years by
Puri WL Division. Further it can be mentioned here that as per
the Van (Sanrakshan Evam Samvardhan) Rules,2023,
Compensatory Afforestation will be taken up against the
diversion of forest land for non-forestry activity which can
also be used as a barrier against the erosion and devastation.

7. That, in reply to the averments made in Paragraph No.
06 of the Original Application, it is humbly submitted that as
per the compliance submitted by DFO, Puri WL Division vide
Memo No. 5797 dated 21.9.2023 to the observations raised by
the Regional Empowered Committee, the entire proposed
project area is outside the protected area of Balukhand-
Konark WL Sanctuary and its Eco Sensitive Zone. The said
area is around 9.95 KM away from the ESZ of Balukhand-
Konark WL Sanctuary. Further it is submitted that as per the
records available and information present in the management
plan of the Balukhand-Konark WL Sanctuary, the last census

of Black-Buck inside Balukhand-Konark WL Sanctuary was

. C;~conducted in the year 2013 and accordingly, there is no
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presence of the Black-Buck inside the said Sanctuary as of
now.
Copy of the Memo No. 5797 dated 21.9.2023 is annexed

herewith and marked as Annexure-A/2.

8. That, in reply to the averments made in Paragraph No.
07 of the Original Application, it is humbly submitted that as

per the report submitted by DFO, Puri WL Division vide

Memo No. 6353 date 18.10.2024, out of the three mass nesting 2

Y
sites of Turtles in Odisha, Devi River Mouth is one of the sites ¥

<
which is 80KM from the proposed project area and there is no ~

¢ v
mass nesting in the said site for more than two decades. It is ¥ ¢

o . - 4 Q

also mentioned in the report that although this coast line is not

< g
used as a mass nesting site, but it remains an active area for ¢ ¢

S

b

<

marine wildlife and sporadic nesting of Olive Ridley Turtles
occurs along this coast and this factor needs to be taken care of
in future. Further it can be highlighted here that there is
sighting of Dolphins also in the Puri coast nearer to the
proposed project site which can be ascertained from the census

Ws data. Further it is pertinent to mention here that, as per the

CUF ~.. request of the project proponent vide letter no. TRN-AV-GEN-

; -"0001—2021, 378/T dated 18.03.2025, a team of scientists and




experts from Zoological Survey of India (ZSI), WII, Regional
Office, Gopalpur visited the project site on 20.07.2025 and
21.07.2025 and submitted an interim report. It is also decided
as advised by the Forest Advisory Committee (FAC) that the
suggestions from the experts/scientists need to be incorporated
in the Site Specific Wildlife Conservation Plan which is being
prepared for the project.

Copy of the Memo No. 6353 date 18.10.2024 is annexed

herewith and marked as Annexure-B/2.

9. That, in reply to the averments made in Paragraph No.
08 of the Original Application, it is humbly submitted that as
per the request of the project proponent vide letter No.TRN-
AV-GEN-0001-2021,378/T dt.18.03.2025, a team of scientists
and experts from ZSI, WII, Regional Office, Gopalpur visited
the project site on dt.22.07.2025 and 23.07.2025 to study about
the migratory birds and Central Asian F ly Way and the impact
of the project on the birds and submitted an interim report. It is
also decided as advised by the FAC that the suggestions from

the experts/scientists need to be incorporated in the Site

7w Specific Wildlife Conservation Plan (SSWCP) which is being

Zho ;:-‘- ':."'.‘l"-pryepared for the project.
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Copy of the Letter No.TRN-AV-GEN-0001-2021,
378/T dated 18.03.2025 is annexed herewith and marked as

Annexure-C/2.

10.  That, in response to Paragraph No. 09 of the Writ
Petition, being the matter of record, the same needs no
comments.

11.  That, in reply to the averments made in Paragraph No.

10 of the Original Application, it is humbly submitted that as

per the compliance report submitted by Commerce & :;:
Transport Department vide letter No. 4226 dated 28.03.2025 to i
the Essential Details Sought (EDS) raised by FAC, MoEF & e
v
CC dated 10.12.2024 basing on the report of DFO Puri (WL) i’-; i
Division, out of total 12213 Nos. of trees which are d Q;
enumerated over an area of 353.833Ha Non forest land, 3 :l;
)

9151Nos. of trees are of Cashew, Jhaun, Akacia and Noni
species which are mostly planted, not of natural origin. Further
these trees are top broken and in a moribund form due to biotic
and other interference. The phenology and branching of the
Cashew trees are such that with less number of trees, the
canopy appears to be large and in this instant case, there are

' : 6004 numbers of cashew trees which constitute almost 50% of




the total tree population over an area of 353.833 ha. Further it
can be stated that as per the tree enumeration list, the tree
density in the non- forest land is 35tree/ha. Considering the
fact that the trees are in scattered form and looking at the
density of trees/ha, it may not come under the category of
forest land having the ocular look of forest.

Copy of the Commerce & Transport Department vide
Letter No. 4226 dated 28.03.2025 is annexed herewith and

marked as Annexure-D/2.

12.  That, in reply to the averments made in Paragraph Nos.
11, 13, 14, 19 & 20 of the Original Application, it is humbly
submitted that as per the compliance report submitted by
Commerce & Transport Department vide letter No. 4226 dated
28.03.2025 to the EDS raised by FAC, MoEF & CC dated
10.12.2024, the boundary wall constructed over the project
area was temporary one and the same was done to prevent
encroachment of the land by local people. Further it can be
stated that the same wall has already been dismantled. DFO
Puri WL Division has already communicated the fact to
Collector, Puri vide his letter No 2000/3F-18/2025 dated

12.03.2025 to take necessary action at his end under
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appropriate revenue law. Further DFO Puri WL Division has
also reported that there is no damage to any vegetation due to
the construction of the boundary wall.

Copy of the Letter No. 2000/3F-18/2025 dated

12.03.2025 is annexed herewith and marked as Annexure-E/2.

13.  That, in response to Paragraph No. 12 of the Original

Application, being the matter of record, the same needs no

reply.

14.  That, in reply to the averments made in Paragraph Nos.
15 & 17 of the Original Application, it is humbly submitted
that Puri being a coastal district and prone to coastal erosion,
coastal shelter belt plantation is being taken up in different
years by Puri WL Division. Further it can be mentioned here
that as per the Van (Sanrakshan Evam Samvardhan)
Rules,2023, Compensatory Afforestation will be taken up
against the diversion of forest land for non-forestry activity

which can also be used as a barrier against the erosion and

storms.
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15.  That, in response to Paragraph No. 16, 18 of the
Original Application, being the matter of record, the same

needs no reply.

16. That, all the averments made in Paragraph Nos. 21 of
the Original Application, it is humbly submitted that the fact
being. DFO Puri WL Division is a silent spectator and
supported the violation is misconstrued. Rather DFO Puri WL
Division has already communicated the fact of construction of
a boundary wall by the user agency to Collector, Puri vide his
letter No. 2000/3F-18/2025 dt.12.03.2025 to take necessary
action at his end under appropriate revenue law. DFO Puri WL
Division vide his memo no. 380 dt.13.01.2025 and
6352dt.18.10.2024 has already intimated to higher quarters in
different instances with factual data regarding presence of

dolphin and Olive Ridley turtles in the project site.

17.  That, in response to Paragraphs No. 23 to 25 of the

Original Application, being the matter of record, the same

needs no reply.

18.  That, all the allegations, averments contentions and / or

Wi \"j" . statement as contained in the Original Application which may
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not have been specifically denied or traversed here in but are

in essence, contrary to the substance of this affidavit should
not be deemed to be admitted by reason of mere non-traverse,
but should be treated as expressly denied and the petitioner

should be put to strict proof in respect thereof’,

19.  That, the contents of the above paragraphs are true and

correct to the best of my knowledge and based on official

records.
Identified by e
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¥ - OFFICE OF THE DIVISIONAL FO

cub:  Proposal for diversion of 27.887 ha. of DLC Forest land for Construction of the project “Shree

Ref: Your office Memo No. 18744, dated 15.09.2023

international Alrport exist at Bhubaneswar.

N
i

CHAKRATIRT EA
HA ROAD
E-Mail: dfo.puriwl :

P @odisha.gov.in Tel-06752-228281

: DIV
PUR. 753003 ISION

Memo No. 5”]—0':}/ IBF-70-20'% Dated, Puri the,zsigept 2023

To
The Principal Chief Conservator of Forest,
Forest Diversion and Nodal Officer, FC Act,

0/o the Principal Chief Conservator of Forests, Odisha, Bhubaneswar

Jagannath Intermnational Airport at Puri” (SJIA) under Puri Wildlife Division.

Sir,

in inviting a kind reference to the above cited memo on the captioned Subject, the point wise compliance

to the observations raised by the Regional Empowered Committee (REC) meeting held on 07.09.2023 is
furnished below along with all the enclosers for further necessary action at your end.

1. Whether the proposal has been approved under CRZ.

Compliance: - In compliance to the above the user agency has submitted that, most of project area is
outside the CRZ. However,

part of the project area that is 14.75 ha Is coming with the CRZ-IIB out of
which 0.02 ha of area is coming within the No Development Zone (CRZ-1A). The area which coming within
the NDZ shall be removed from the project proposal and for the rest 14.73 Ha, the CRZ application shall
be submitted to Odisha Coastal Zone Management Authority (OCZMA) for approval, as airport is a

permissible activity under CRZ-1IB, as per Ministry Gazette notification published on 8" March 2019.

2. Justification for locating a separate International Alrport within 50 Km aerial distance, when already

Compliance: - In compliance to the above, the user agency has submitted the Justification for locating 2

ist at
separate International Airport within 50 km aerial distance, when already International Airport ex
Bhubaneswar which is enclosed at Annexure-l.

3. Whether thizroject coming under the ESZ of any Protected Area?

e the
Compliance: - compliance to the above, it is Intimate that, the entire proposed Pr"“’;‘;g‘;”:ﬂ'faway
Protected area of Balukhanda Wildlife Sanctuary and its Eco Sensitive ZO'_"e' it n S;ﬂ Toposheet
from the Eco Sensitive Zone of Balukhanda Wwildlife Sanctuary. The aerlal distance map ©
Is enclosed as Annexure-2. A
R @.;("\{ Y h
C h
) :\‘, o -
\‘\/' 3]
'y LB A " ?W‘/
) e 134 ~ \ \S’ E/
T o X
< 18
X

bs
____".,.m%,gmﬂﬁ’sﬂ
D




of the Infrastructure (Admin Offi
ce
- Commercial, Open space, Passenger Terminal Building ;

for smooth functioning of Airport. Hence,
* because of the meagre number of bigger

Alrside, Cargo Terminal, Mix use
Transport Use, Runway, Utility) to be carried out
the Impact of cyclone will be considerably minimum in nature
size trees marked for felling,

Apart from taking up 29.939 Ha of Com .

par pensatory afforestation Plantation against the Project, Puri WL
division has already taken up Casuarina

Shelterbelt Plantation ( 45 Ha — 1,78 lakhs ) and KIA fencing (3.6
KM) nearby area of airport Project after the FANI Cyclone -2019 to protect the coast from natural
disaster. In the remalning stretches of coastal area also, coastal afforestation works are underway by Puri
WL division. .

5. State Govt. to explore possiblility to avold the forest land as the forest land Is seen to be on the edges
of the proposed project site. :

Compliance: - In compliance to the above, the user agency has submitted that, the proposed project site
was selected over entire non-forest area of 471.401 Ha. However, later checking with the DLC record
some non-forest area is coming within the DLC forest category and the extend of the DLC Forest is 27.887
Ha which is 5.91% of the total area. The DLC forest land required for diversion is unavoidable and the
barest minimum for the project. However, the forest land involved in plot No. 109 of Khata No. 520, on
the edge of the proposed site having an area of 0.033 Ha, of which 0.02 Ha is coming under No
Development Zone of CRZ, shall be removed from the proposal and the forest area required for diversion
shall be revised from 27.887 Ha to 27.854 Ha, which cannot be avoided. The revised Map is enclosed as
Annexure-3.

Encl: Asabove

Divislonal Forest Officer

2ﬁjri wildlife Division, Puri
Memo No. S:P\g /ot )09 R0

Copy forwarded to the Regional Chief Conservator of Forests, Bhubaneswar Circle, Bhubangsyar for
information and necessary action.

Memo No. 5 i Iol /Dt'm”ﬁ‘lo 3. f Odisha, Kharavela
Copy forwarded to the Additional Secretary to Govt. C&T (Transport) Dept. Govt. of Odisha,
Bhawan, Bhubaneswar for information and necessary action.

' nal Forest Offic
, ? puri Wildlife Division, Purl
T 4 2
.y
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Amexer .

)

'OFFICE OF THE DIVISIONAL FOREST OFFICER: PURI
- CHAKRATIRTHA ROAD, PURI- 752005 - = PIVISION:

. E-Mail: dfo.puriwl@odisha.gov.in, Tel-06752-228281
"L___'—"—-——l—

Letter No. 63 J3F-05/2024.

Dated, Puri, the, | “th October, 2024.

The Regional Chief Conservator of Forests,
Bhubaneswar Circle. |

Diversion of 27.887 ha. of DLC Forest land for Construction of “Shree Jagannath
International Airport at Puri” (SJIA) in Puri Wildlife Division regarding decision of the.
Advisory Committee as per the meeting held on dt. 07.06.2024.

; Sub:-

~ Ref:- Your Office Memo No. 2328, dated.-25.‘07;202>4.' o

In inviting a kind reference to the above cited memo on the captioned Subject, the

Point-4(i) of the decision of Advisory Committee as per the meeting held on dt. 07.06.2024
the details of Olive Ridley Sea Turtles (breeding & nesting) in the beach near airport site

over the past five years is enclosed herewith in a separate sheet.

. This is for favour of your kind information and necessary action.

Encl:- As above. - dn : AR o
' e RN

Divisional Forest Officer,

' ; ‘ Puri Wildli{e Division, Puri

Memo No. 6353 /Dt |8 1O 2024 . '
Copy along with its enclosure may be forwarded to the Chief Conservator of Forests
|dlife) & Chief Wildlife Warden

(WL-Il) Ofo the Principal Chief Conservator of Forests (Wi
or information and necessary action with reference to his memo no-

Qdisha, Bhubaneswar f
Division rest Officer,
Puri Wild Division, Puri

8566, dt-24.07.2024.
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Report '
p of DFO (wWL) Puri on the impact of non-forestry activit

o i Y on the Breec
aCt;\ntV of Olive Ridley Turtle reeding

*’" " Reference: Point - i - i : : g
62 0!t 4(0) of the decislon of advisory committee as per meeting held on 07.06.2024 L

: ln.OdIsha, mass nesting of Olive Ridley Turtles has been
Bhitarkanika, Ganjam, and the Devi River Mouth in Puri District. H
occur_’red at the Devi River Mouth for more tha‘n NO de \
than 80 kilometers from this area, - : '

reported at three key sites: ¥
: owever, no mass nesting has
tyv,o decades. The project site is located more

. I? addition to these mass ngsting sites, sgd;adié nésting occurs'a!o.ng. the Puri coast withk ¢ i
varying requenc.y a‘md density. T‘helnests'= dgtettéd and collected at the Brahmagiri Wildlife |
Range, located within the Puri District, are shown on the map below. i

It is evident that only a féw'tu'ftles'-hested-él_'ong the "coastliné near-the bro}ect snte
during the 2024 nesting season. However, tu?rillé ﬁestihg bécomes more frequent and numerous
as one moves southward along.the coast towards Chilika Lake. The Forest Department has
established two artificial hatcheries at Hq(chaﬁdi; and Muhan to collect, incubate, and release
hatchlings into the sea. R A * saleglie oy

Data on Nests and Eggs Collected inli'he_‘ Bréﬂéﬁéﬁiri.ﬁéhge (Puri WIidlifg Division):

\

} Year v | 201820 | 202021 | 202122 | 202223 |’ 202324

\ Nests Collected R et R 1 eB b 14 ] 18
Eggs Collected o ioass i gz ] B0 | q7ee

Althougﬁ this coastline is not used as a mé#;_ pest?hg site, It-_re_méihs, an active area for
marine wildlife, supporting Vspdra'd_ic _é"and' ‘_seic’{:ndér"y nesting by Olive” Ridley Turtles, The
. construction and operation of the Greenfield alrport project at the site could have the following

potential impacts on the turtles:- ~ *.o 00

1. Light Pollution— Likely to increase durirjg both ﬁ:onstructicjn-éhd operation phases.

2. Noise Pollution— Generated by aircraft, infrastructure, and associate_d activities.

. 3, Solid and Water Waste Disposal- Potentially affecting the coastal and marine enV|ronmerjt. ,

forest areas near the proposed airport site. Field
he presence of open to medium-dense vegetation,
and Palmyra trees. These tree stands provide a

\{,‘ s '

4. Land Use Changes— From forest to non
visits and DSS analysis in *parivesh* reveal t

primarily consisting of casuarinas, cashew, neem,
shzeit'er'b'elt, buffering turtle habitats from human activities.
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Proposed Mitigation Measurest ; ! O %‘

1. Protection of Coastal Vegetation: Coastal vegetation Is crucial for. Olive Ridley turtle nesting, Seawarg
land should be protected from adverse land-use changes. The area up to 200 meters from the High T4,
Line is designated as CRZ-IA and No Development Zone (NDZ) under the Coastal Regulation Zone
Notification 2019, This area falls within Map No. OD 24/ (sheet No. E 45 B 9/SE) and OD 25 (Sheet No, £
45 B 13/SW). To mitigate the impact of noise and light pollution, existing tree stands 5hould be legally
Protected, and a shelter belt should be developed on the seaward side of the afrport._

2. Compensatory Tree Plantatfon.: Any loss of tree cover dde. to felling of trees on non-forest land
should be offset by planting new trees in the vicinity of the project site.
}y'fééliities should be reinforced with

3. Strengthening Hatcheries: DUri'ng‘ the riéétiﬁg season, hatchg
adequate turtle watchers and necessary accessories. Sufficient funding should be provided by the

project proponent to support these efforts. e

4. Cost Re#ponsibfﬂty: Tﬁe. project propof‘gent should bear the cost of all the above-mentioned
interventions. =t L i T S SO :

Related Maps: ‘ PR W ' .. e,

r

3 '

1. Presence of casuarina, acacia anr:_l _c‘a's;lle;\} hléhtatiqn: inside ;ihé‘pr'ojeét sft;e::' 418
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.
Presence of the tree cover in the vicinity of the project site:
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nd 10 km from the project site:

3. Presence of Olive Ridley Turtle in the buffer of 5 km a
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' the area:, fhic
4. Applicability of Coastal Zone Regulations I
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t‘ . Government of odi s : - ’ 3 "‘_ L w
;:af_u- Com sha '0 !
5?:‘ merce &Transport (Transport) Department F\?‘ "")"' IT V“ ‘_ :

* ok

TRN-AV—GEN 0001 2 1
021_8“:['_/7 Bhubaneswar Dated 803§ 5}5 ".

"Debadutta Suranjlta .lena OAS (SAG)
.Addltlonal Secretary to Government

',]he Offi cer-ln Charge :
Estua rine Brologv Reglon’al Centre
~Zoological Survey of: lndla g i
MOoEFCC, Government oflndra, i Y IR e
' Hilltop, Gopalpur—on Sea, Ganjarn Odlsha, 761002 '

~Sub: Request for conductlng studies on effect of the proposed Shree
! Jagannath lnternational Airport (SJIA) at Purl - :

g

1 Sir,

In 1nv1t1ng a reference to the subject crted above, I am drrected to say
that Commerce & Transport (Transport) Department desnres to hrre you 'as..
Consultant on the followmg works. ‘ : S Siog
(1) To conduct study on effect of the o e
. Central Asron Fly way m Chrllka La ,
potential adverse’ effects of the alrport development on blrd populatrons,
; their migratfon patterns, ‘and assocrated habitats. - i
(2) To conduct study on Dolphrns habrtats, lrrawaddy Dolphms and Olrve :
Rldley Turtles in the coast of Purr, Odfsha which arms to. assess the
'populatron, habrtat threats, and conservatlon needs of these dolphins to
support sustamable management and protectron efforts.
‘Site Clearance Certlflcate has been {ssued by Government of India to the -
State Govern ment for the PrOJect and NOC has been obtamed from Mmrstry of '
* Defence for settmg Gp of lnternatronal Greenfleld A|rport at Pun Commerce. &:
* Transport’ Department as’ ‘Project: Proponent has filed Env:ronment Clearance: .
and Forest Clearance’ respectrvely for Shree .lagannath International Alrport
(S.HA) at Puri through Consultants engaged le. Forest Clearance by SPARC and
Enwronment Clearance by ElL.. W TR OR Rl P o
y | be submltted wlth detalled scope of work and
it for conducting the above studres.

Pro;ect on’ mrgratory brrds of the
_Odrsha to sc:entrf cally assess the

2

Aline of conflrmatmn ma
estlmates for pavment by the Departmen
Details may be chalked out in consultatlon w:th lDCO/SPARC U
e TT"”“‘"’“ C m” ¢ e 7_'.‘ . Your
oA E LM Cagydd i '&"{ oS4 ‘ j;f_";.’j‘;‘_j':.:-'-i_'

(N F - Additional §ecréta
ek froex , _

lni:er_ely,

s ')S ?
ryto Government
(P T 0)
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‘Memo No. __3_8_8_/T L . 18033035
+ Copy forwarded to CGM (P&C), IDCO/Forest Consultant, SPARC for
mformat!on and necessary follow up action ;

% WRE 2 - Addltional Secretary to Government"_."
;’Memo No.. 783('1) J s dated 18:05- 8 ab

- Copy forwarded to CGM (Env ), IDCO for informatron and necessary

e f’TJ’LC—"‘?— G u{’/
74__{._4.&/& C‘_).L"Y}‘LY 4}'{,}\4

Def pu>




At
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/
o”-i?'" b R
. 4 ~ Government of Odlsha
ommerce & Transport (Transport) Department
: ok ok

No PTJ -TRN- *
RN-AV- GEN 0001 2021- 1<~ (422 T, Bhubaneswar Dated 23!03[

 Divisional Forest Officer .

i Wlidhfe Division, Puri

roposal for diversion of 27.887 hectare off DLC forest land for construction

: of the project Shree Jagannath lnternational Airport at Puri” (SUA) under Puri
] wildlife dIVISlon Submlss;on of_comphance to EDS raised. by DFO (WL) Puri

! | dated 03:01,2025.
Ref: EDS of FAC, MoEF&CC (HQ) dated 10. 12 2024. .

sirhr o bl B
In 1nv1t|ng a reference to the subject Cited ahove, I am dtrected to: subrmt ‘
herewith the pointwise compl:ance along with all annexures to the observation -

| .
: raised by FAC, MoEF&CC (HQ) dated 10 12 2024 for further necessary action at

‘ | yourend

SrE

1. Proposed. pro;ect s:te 1s ciose to hésting érdynd iof ‘ol'i.vQ"ridley_ ‘tﬁ_;ftig‘s, a

.Schedule | spec:es

-i e o
{ - ok in th:s regard followmg are the deta:ls of Sporadic nestmg in the Pun coastz
{ adjoining the project in the: Brahmagm range of, Purl Wildhfe Division as per the' i,
? information of DFO, Puri. A ‘}; ST A -
[vear 2019- zq{zo-‘ 2021- ‘ zozz- T2028- .. _2024 25a_s\
| 20 5| 2L 22 |23 |280. fen :
| ot A DA L T I el _20.03.2_025'__
-'ﬂﬁ'rﬁ’t?éf“?f""6“1""""'"61-"_7”"65'f"»_""f'62 02 02
Protect;on &
Camps : | B R
e [0 (02 {02 |92 |
Hatchery . | e o, ( ot st by
units . 5o = Ll i 0,
fase N3 by |73t e g G L L . &
o : Addlt}oml Socrnta?' to G

T T g g o
b Ll ‘ ; e
&.--‘2'{' by, n , b 'L‘Uiq. \S‘G \ Foo‘vu\on‘Pm‘ ' | c & T (TI?BSPO
ol&‘m_ . A SRR S x::;_’{"j. e _::' 1550 o .:. :

S oA P43 Q-‘(,ﬂ‘»-i el w— -

PF  oc
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Nests - 18 65 145 162 345
Detected

——

Egas : 2235 7112 16117 | 17661 | 39811

Collected _. Cheat)

Hatchling a 1517 | 4390 .'11648 9344 (388
released : |

Number of 213  [54 [0 - 127 (a4 [ ;
dead turtles 5 . \(‘a;:

i

vide letter no. 21733 dd 30,10:2024 while'complying the ‘EDS dtd 18,
(Observation-1). The report is énc{éséd-hé:r;e with as (Annexure-i).

Inthe said compliance répbg‘t ?CCF(WL) & CWLW has agreed with the re rt L
of DFO, Puri (WL) Division regarding the mitigation measures to be taken withithe
fi'nanciai support by the project: p}r'c:Jpone‘rilﬁ’aé there are sporadic nesting of Ohve '
ridley turtle in the nearby coast of t;ﬁ}é'pfojgi;'tz'éﬁd have recommended the proposal
from wildlife point of view, = ‘ ’

Considering the above data a %ite—spg'cific wiIc!Iife conservation plan can be
formulated, where in the detailed mitigation measures can be taken up, with the
X o i e
approval of PCCF(WL) and CWLW before f;'nal forest clearance of the project.

2. The sea which abounds this pro}ect aré:} has been close and contiguous with

the Dolphin habitat and hence further study, documentation and conservation of

this area is mandated before taking an'y;further decision regarding this mega
development project. ;

§

There are présencé of Dolphins in the Puri coast nearer to the project site.
‘ Regular annual Dolphin census is taken up in the coastal water of the state by

Forest Department. The following are the census report in Brahmagiri (WL) Range,
as information received from DFO (WL) Puri.

‘ Year Date of Estimation ’ Dolphin Species I'Numbers 7
2020 19.01.2020 - ! .
2021 17.01.2021 K [
deat -
V - |F°“t::“;u‘:
1 . Q\“_. ¥ “
rotary to Govt. ‘sa‘im'-uffu? ¢ SN e B
e '3.“3??4 ;:“;.l"‘f"-!"“’“‘ QW3 nojeryig m:::g;'gv\.;;

e

T gopy

penad b Aegin
fer 7
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. [2022 09.01.2022 5

_ . WranRS - \r)f/
.| 2023 21.01.2023 Bottlenose 1
2024 21.01.2024° i Bottléﬁbgé*" 24
%%?25 22.01.2025 Bottlenose 2

Accordingly as recommended by FAC, a study is being taken up by Zooiégical
Survey of India, Regional office, Gopalpur as requested by the project authority
(Commerce and transport department) vide Letter no. TRN-AV-GEN-0001-
2021,3787/T dtd. 18.03.2025 (Annexure I1) for a detailed study on Dolphin habitats
in the coast of Puri nearer to the project which have been accepted by ZSI.

| ,
| The study report findings and the Conservation measures as recommended will
| be taken up in the SSWLCP. prepared for the project.

3. The Central Asian FIyWay (CAF) in Chilika Lake appears to be close to the
airspace where this project is envisaged to be operated. This too needs further
study and impact analysis and protection needs to be accorded to be accorded to

this CAF.

Itis worthwhile to mention here that the airspace in the vicinity of the project
is already in operation b\} flights from Guwahati, Kolkata and Bhubaneswar to
Ch-enna‘i, Bajngalore, Hydefabad, Vizag and other southern cities of India and the
traffic is growing by the day from ongoing operations. All such flights usually passes
over Chillika lake through the said Central Asian flyway and no adverse impact on

migration of birds have been noticed.

Moreover the report of CCF (WL-Il), Office of PCCF(WL) & CWLW, basing on
the report of DFO(WL), Puri Division that the impact of the proposed project on
bird movement is in particular and Wildlife in General s minimal. Copy enclosed as
(Annexure-Ill) dt. 22.02.2024.

However as recommended by FAC, a study is being taken up by Zoological
Survey of India, Regional office, Gopalpur as requested by the project authority
(Commerce and transport department) (Annexure-ll) for a detailed study and
impact analysis of the project on migratory birds in the Central Asian Flyway (CAF)

in Chillika lake and have been accepted by Z5I.

The study reggjr_t findings and the Conservation measures as recommended will

i
be taken up ir‘n’-thg,gsé_WLCPiPrepared for the project.

1 g ]ﬂw,;.,.ﬁb‘ \6’1\‘1 yOfficer - <1 “Addluénél'Sé votary to Go'_,
irPw

. C & T (Transport) Depua

"’.ig. ; .‘: nivislon: purt-

"'"’f_?f_,t,uﬁ- (s
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i

/4. This proposal has not been presented as an Integrated profect, ) i
"."?;"’express wa\) which links Bhubang§wqr,£§§rpg[t to Puri alrpprt suppc;fe Yy 0.0
 bullt along the coastline Is not a ha.’t;-‘?fﬁ!‘-'?‘?m]edf proposal. Nor is the approg
5 i ’\.'1,,\;*‘-3_";& 4w Y C
road to the alrport is a part of,;h% ggrrqu.groposal. It appears that fa_gtg

Rresented in an integrated manne

Eoay

The six-lane expres)sﬁéyjlir’igi‘gg"-_Bhubéneswar to Puri is not a part of t
Airport project which will be ec}ﬁted by a separate agency itself. So the fa

e ‘:f:"; ! ¢
notincluding the expressway’ ;§§§‘Airport project FDP is correct.
el S

4

i

é%ﬁg linking the airport to the new Nabalg?iebar?
road adjacent to Sipasarubaii"éiifri‘?}f?ﬁfl_fri' town which will be appropiately developed

There is already an existing

a5 connecting road to the airport. So, no new approach road is required:for the

same and that is why N0 approach road included iri the Airport FDP, 1

5. At present the pro
express way or high

posed airport at Brahmagiri is neither cdnngdéa ib"_/;anv

: way to either Ganjam or Khordha or Jagatsinghpur. Hence,

the justification for having the project to connect Puri, to cities like Jagatsinghpur
pashl S

Is not correct, as per the repdrt,’_ngmi_tt_,é?i by the Regional ojffi"cfé*éfl'n fact, the

Proposed airport at Brahmagiri is at an approximate distance oﬁ?‘-’t km from Puri
- town itself and hence defeats the very purpose cited for having this project in an
ecologically fragile area like Brahmagiri (Puri). e

i)

The upcomi‘ng' coastal highw'ay ca:r! _t'J',é- lihkage to Jagasinghpur, Khordha,
B_lerhampur and other nearby ci.tie_'s“f‘romlth"é} pro'pqsed airbort at Sipasé.rubal'i near
Puri. Moreover there are already connecting roads to al| these towns. The
Proposed coastal highway project m Odisha"under Bharatmala Pariyojana, will‘also
be passing nearer to the project \f&hich will also act as ma
different nearby cities. The airport site is only about 3,
new Nabakalebara road of Puri town, .

jor connecting road to
3 kms from the peripheral

]

All precautionary and ‘rém‘t_édial measures will be taken up as per the EC
conditions and forest clearance stipulations to safe guard the coastal ecology of
the near by area. Moreover the study reports by the external agency as detailed in
the forgoing para will also be taken into cbr;sideration as mitigation measures,

6. The expansion of Biju Pattnaik airport can be taken up in other locations, with
better connectivity like Jagatsinghpur, Khordha or Berhampur and not at the cost
of huge environmental loss and at the same time exposing the area to various
vagarles like tidal Influence, cyclones and which is being frequentin both Number
as well as severity by cutting down 13000 trees which now act as bio-shield ang
coastal shelter belt. The VDF and MDF crown density in g‘o‘{l}-’_ﬂorest land having
) Fo‘“‘ ?\E\-
one! '\1““‘“
e ¥
qui W :

\
, Additlonal Socretary to GovtINiG raay,y eny; ztv?n
; C&rT nnsmrr.lfﬂﬂilﬂu L T

Tvu ca  C.oF

.,f--lg“{ pA (palm e, 4/[-' {_-G\"(
Aer Puer
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3

4 : 5%
a oy
vee ;r;t::zr Iohok of forest as per Writ Petmon 202/1995 and having high densltv D‘K/
g n, has not been taken into account in the current proposal.

: ’:v. i!g' lﬁ,;;{ *_}
The JUStIflcatlon for locating of a separéte Airport at Puri instead of

_ Jagatsinghpur, Khordha or Berhampur were complied vide PCCF, Nodal letter no.
X33 dtd. 25.09.2023 in compliance to letter no. 5-ORC595/2023-BHU dtd.
18.09.2023 of the DIG Forest (Central), Govt. Of India, MoEF & CC, RO,
Bhubaneswar (Observation-2) Copy Enclosed as (Annexure-1V) dt. 25.09.2023, AAI
has prepared the Prefeasibility Report of proposed site for development of
Greenfield Airport at Puri. Site Selection Certificate has been issued by MoCA dt.

22.09.2023 is enclosed as (Annexure-V)

The environmental loss - that may be caused due to this project will be
- compensated/minimized following the remedial measures of EC, Forest clearance
conditions and the remedial measures to be taken up as per the study reports by

external agency i.e ZSI.
The maximum number of trees in the project area that need to be felled are
planted trees of mainly Cashew nut and Jhaun (Casurania) as reveals from the tree

enumeration abstract.

As per the tree enumeration report there are 12213 number of trees over an
area of 353.833 Ha. Non forest land, out of which 9151 trees are of species Cashew,
Jhaun(Casurania), Akasia and Noni(Great Morinda) which are mostly planted trees
and there are no natural regeneration in the area. These trees are top broken and
in a moribond form due to biotic and other interference. The report of DFO(WL),

Puri Division dt. 21.09.2023 regarding the condition of the vegetation in the project
area is enclosed as (Annexure-VI).

The phenology and branching pattern of the Cashew trees are such that with Iess
number of trees also the Canopy appears to be large and in this case in the non-
forest area, there are 6004 numbers of cashew tree which constitute almost 50%

of the total tree population over an area of 353.833 Ha.
The plots in the 353.833 Ha of non forest land are even not included in the DLC
report,

As such the tree density in the area of the non forest land is only 35 tree/Ha. as
per the enumeration list..The tree enumeration list is enclosed as (Annexure-Vii)

N reece (9P, \ &) ‘ (
It F o isfon Forest Officer + -~ Additlonal Socretary to Govt
Puri Wildiye Diviston Pugh C & T (Transport) Deptt,

goLele Py g, o
e pPare
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sarein the non forest Ian
ot be taken &

|t may n
dhan) Adhiniyam, 198

: cOnsidermgthe fact that, the tree
and considering the density of trees/Ha
application of Van (Sanrakshan ‘Evam Samvar

light of definition of forest in 202 Godavarman Cases
ose distance to the propo
n takeiﬂ
eeds

sed

7. The INS Chilika, which Is a naval base is atacl
fense Ministry has bee

airport site. Whether the opinion of the De
consideration by the State Government before proposing this project site 1
to be ascertained and eva!uated from De

No objectron certificate has’ aIready been ‘obtained from Mmr
Govt. Of India, vide letter no. 2(11)/2022/D(IAF) dtd. 01.01.2025, s

as (Annexure-Vill). 9 .' f-' il E

fense point of view.
stry of pDefence;
ame is enclosed

8. The User Agency has already wolated the FC Act by constructing 3 1400-meter
boundary wall which extends upito seai Ilne Action needs to be initiated for

violation of FC Act, 1980.

The boundary wall constructed over the pro;ect area was temporarv one and

was done to prevent the encroachment of the land by the local peoples. The same
has already been dismantled. The report dt 14 10. 2024 of DFO (WL) division Puri

in this regard is enclosed in (Annexure-l)(]

Further instruction have been made by DFO, Puri to Collector, Puri under
intimation to concerned Tahsrldar as fo!lows “ to cause an enquiry and take
necessary actions under re!evant revenue laws at his end*. for taking necessary
action at their end under Revenue law as the DLC forest is revenue land, vide Ietter

no. 2000/3F-18/2025 dtd. 12. 03 2025 (Annexure -X).

The temporary linear boundarv wall constructed on the srte prone to

_ encroachment by the contractor of IDCO; leaving the other sides open. The
constructed temporary wall has already been dismantled. DFo(WL Puri have also
reported that no damage were made to any vegetation. The temporary wall was

constructed only to prevent encroachment and was done in good faith.

udy on the habntat and migration route of olive ridley turtles as
well as Irrawaddy Dolphin along the entire coast of Puri needs to be observed for
a stipulated period of at least one year and after ascertaining their number,
presence and migration pathway of dolphins. A detailed action plan needs to be

drafted for their conservation and protection. \

9. A detailed st

( €
250, L] ‘
AddmonaISocmtafYW Govt. 1@ ) 1)

- e % Tranre

w5 L QL Bt 4,
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. area of Odisha by Wildli ¥ i

1a [ ildlife Institute -
migration, nesting ‘et¢ by, Dr. Bri‘\f:t:t;tog s, One quch Gudy it Aol
% i ‘ S L . gal
T s Ui s Pan ‘E.:W and BC .Choudhury of Wilis enclosed{é? |

The details LTI, 1° PP ; _
. .Of '.fh’e.Sporadic nesting data,etc for the last few years in the Puri coast
< giri wildlife range in Puri division have been mentioned in the compliance

* paratoEDS-1.

As regard presence of Irrawaddy Dolphin in the coastal sea of Brahmagiri wildlife

range (where the project is coming) is concerned, itis evident from the census data
of Dolphin for last six years furnished at compliance para of EDS-2 that the
presence of irrawaddy Dolphin in the coastal water nearer to the project in
Brahmagiri wildlife range is Nil.
s being taken up b;; Zoological Survey of
ct authority (Commerce
at, migration,

.However as recohméndéd, a study i
India, Regional office, Gopalpur as requested by the proje
and transport department) (Annexure ll) for a detailed study on habit
threads and conservation need of Dolphins, irrawaddy Dolphins and Olive ridley

turtle in the coast of Puri. - =
s and observation of the AC dtd.
y kindly be issued in favour of the
dies and mitigation measures will

In view of the above ‘compliances to‘the ED
28.11.2024 the stage-| conditional clearance ma

project and all the stipulations regarding the stu
be taken care before the Stage-Il final approval by way of preparation and approval

of the SSWLCP by PCCF(WL) & CWLW for the project taking into the study reports
and the mitigation ‘measures to the probable adverse effect of the project on

wildlife in the zone of influence of the project.

Encl: Annexure 1-11 ' .
; . j Yours faithfully,

i 9.9 3 o3 s‘j‘s

Additional Secretary to Gover

dated _23!03"34"

nment

Memo No. __bl s 3 I | J
Copy forwarded to OSD to Principal Secretary to Government, Commerce &
ind information of Principal Secretary to Government,

Transpo’rt Department fork

commerce & Transport Department.
.0‘39‘5

NG @w\y Additional Secretary to Government
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Memo No. U2.2R JT dated 22’_/05/ » ;
Copy forwarded to Sr. PS to Additional Chief Secretary, FE&CC De
of Odisha for kind information of Additional Chief Secretary, FE&CC Dept

' 032E \ 2
Additional Secretai%' to Governm

Memo No. L,{'Z’)\j /T dated 2‘9’/03/%-_# :
Copy forwarded to PCCF (WL)& CWLW, Odisha for kind information.

e B A by 17 .
Additional Secretary to Government

Memo No. 1230 /T dated 12/03/%__“

Copy forwarded to PCCF (Forest Diversion & Nddaibfficer, FC Act) for kind
information. e

QS -0?;‘15
Additional Secretary to Government

MemoNo. _ 1231 JT dated 2®[02[¥

Copy forwarded to OSD cum Special Secretary to Govt., FE&CC Dept, Govt.
of Odisha for kind information.

02F
Additional Secretary to Government

Memo No. Y232 T ditat DRJ 05—

Copy forwarded to CGM (Env.), IDCO for kind informatgion.

&S .
Additional Secretary to Government
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i DRSS G ) nal Aliport at Purl, o5 G- Pt o

J& Lo Infofth yob et Forast Advisary Gorasien (FAG) bas bocis e

regarding violatlon of Van (Sanrakshan Bvam S or, COMTItes (FAC) has passed cerlin obser

‘wali over the Forest : shan Evam Samvarghan) / ) Yies passsd ceilaln observaion
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. “Violetion of Van (Sshrakifian Evem <

- aress proposed for o i nrakshan Evam

i 0sed for diversion using :
~seems lo-has alraady s(?rizg ?Sﬂ?y DS lools and

. The obsenvation of the FAG s mariionsd b

Stardhor) Achinyam, 1880 = Examinolion of tri
: . S an ogle Salelita Imagery revealed that the user 6
Iand-which is a vialation of ?h"gii ggg}iggﬂo?af the boundary wall In the forost as wall as mrno'ngn-’}?ecsyu _-:
The Stala Governmant ey, tharelor submil g olatange o e e
R e e s Bo e
e Al b b L .officars responsible foreliowing -or nol stopping the unauthofizad
gt -1 construction qn.u_lg__fgmsuapdgnqsmt;sfgif action laken against the ering officials.

i (b), A{i@_faff violaltion report indicaling the date ond tome of lhe commencement of conslruction: -
; ret pO! oundary wall slong wilh present slalus of the coastruclion of boundary wall along with .

- efforts by lho _officers concerned on the Stalo

pfforts - ¢ officers . Government to stop the work relsting (o
. _conslruction of boundary wal. P LT T g Y i

(&) Dbtails Gf the authoriylagéncy Issu work ordarfo construclion of boundary well and e
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